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affidavit as per Rule 14 of the Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016.

The Applicant Company to serve the notice upon:- (i) concerned

Income Tax Authority within whose jurisdiction the Petitioner

Company's assessment are made (having address at Deputy

Commissioner of Income Tax, Large Tax Payer Unit 2,29th Floor,

Centre No. l,World Trade Centre, Cuffe Parade, Mumbai - 400005.)

(ii) the Central Govemment through the office of the Regional

Director, Westem Region, Minisry of Corporate Affairs, Mumbai

Maharashtra (iii) Competition commission of India (iv) Reserve Bank

Of India (v) National Stock Exchange of India Limited (vi) BSE

Limited (vii) the concemed Registrar of Companies, with a direction

they may submit their representations, if any, witlin a period of

thirty days from the date of receipt of such notice to the Tribunal and

the copy of such representation shall simultaneously be served upon

the Petitioner company, failing which, it shatl presumed that

autlorities have no representation to make on the proposal as per

Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016.

The Applicant to file an Aflidavit of service of notices issued to Equity

Shareholders, Secured Creditors and Unsecured Creditors not less

than seven days before the date lixed for the holding of the meetings

and do report to this Tribunal that the direction regarding the issue

of notices have been duly complied with.

16.

17

 

M. K. SHRAWAT, Member (J)BHASKARA PANTULA MOHAN, Member U)

Date : Og /O9 l2ol7
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